HIGH COURT OF DELHI : NEW DELHI

NOTIFICATION

No. 386/Rules/DHC Dated: 23.12.2008

In exercise of the powers conferred by Section 7 of the Delhi High Court Act, 1966 read

with Article 225 of the Constitution of India, Clauses 26 and 27 of the Letters Patent and all other

powers enabling it in this behalf, the High Court of Delhi hereby makes the following

amendments in the Rules contained in Chapter 3-B of High Court Rules and Orders, VVolume V,

namely :-

Clauses (a) & (b) of sub-rule (i) of Rule 1 shall be read as clauses (b) & (c) respectively
and new clause (2) to be added to sub-rule (i) of Rule 1 of Part B of Chapter 3 of the High
Court Rules and Orders, Volume V, pertaining to jurisdiction of Single Judge and of
Benches of the Court as under :-

“(i) (a) a first appeal from the decree of a subordinate Court, or”
Sub-rule (ii) of Rule 1 be read as clause (b) and new clause (a) to be added to sub-rule
(ii) of Rule 1, in the following manner:-

“(ii) (a) a regular first appeal irrespective of the value of the matter;
Sub-rule (v) to Rule 1, be added in the following manner :-

“(v) an appeal under the Land Acquisition Act irrespective of the value

of the subject matter;
In the explanation after sub-rule (v) of Rule 1, for the words “nothing in sub-rules (i) and
(ii) of Rule 17, the following

“nothing in sub-rules (i), (ii) and (v) of Rule 1” shall be substituted.

NOTE: 1. The amendments of sub-rules (i), (ii) and (v) of Rule 1 in Chapter 3-B and the

explanation after sub-rule (v) of Rule 1 in Chapter 3-B shall come into force
immediately on the date of publication of these amendments in the Delhi
Gazette.

2. These amendments shall also apply to pending appeals other than those in
which regular hearing has actually commenced before the coming into force of
these rules.

BY ORDER OF THE COURT
Sd/-
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